e
T e
o=

EEE%

B

& ‘ Central Administrative Tribunal? Principal Ber

Mew Dezlhi, this the 1st day of September 200

Hon ble Mr_xXuldip Singh,Member (J)
Hon"ble Mr. S_A_T. Rizvi , Member(a)

T K _ Jain,
. L4718 Maln Pahari Dhiraj
Badar Dazar

Dzl hi - ~ Applicant
(8 Acvocate: Nome)

T.nion of India
Thirouech JSecretary
Ministry of Cufopoe
South Block  New Delhi-11

Z2.The Financial Advisor

Ministry of Dz Ferwe (F1 ranoe )
St Bloock, Mew Delhi

Z2.The Control ler Beneral of Oefence Acoaorts
k2ot Bloock-v R_K_Furam
Mew D2l hi

£ COA MOz )

T Nea
- Mew Delhi-114 - Respondents

By Scheocats ~ Shri KoCL D Bangwani

QR.D.E R(ORAL)

Moz appeared for applicant even on The seasopn

call.  Shrei H“DND"Gangwani,amunael appearad for respondents

and has been hoard.

2. Shri Ganogwani has handed-over 1o LS across the
B a  oopyw of the order odated 4.8 2000  pasced by

respondents and states that the reliefs olaimed for By the

applicant hase been granted o Frim.
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aodrng through the aforesaid order dated

4.8 2000, Weooare satisfied that the applicant has  been
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dranted reliefs he has prayed for in this 0A

{
ay

Accmrdingly,

having  become Infroctomgs.

Homeeer i f applicant has still ary arievance | he is  at

{ S.A.T. Rizvi )]
Member{(4)

fresh s M

{ Kuldip singh )
Member(J)




